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that in order to constitute a sitting
of the Joint Committee the guorum
shall be one-third of the total
number of members of the Joint
Commitiee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in o'her respects the Rules of

Procedure of this House relating to
Parliamentary = Committees ghall
apply with such variations and
modificationg ag the Speaker may
make; and

that this House do recommend to
- Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

-

PRESS COUNCIL BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to move:

“That this House do concur in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the Bill
to establish a Press Council for the
purpose of preserving the freedom
of the Press and of maintaining and
improving the standards of news-
bapers and newg agencies in Indim,
made in the motion adopted by
Rajya Sabha at jts sitting held on
the 1st March, 1978 and communi-
cated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of Lok Sabha
be nominated to serve on the said
Joint  Committee, namely: —(1)
Shri Nanasahib Bonde, (2) Shri
Somnath  Chatterjee, (3) Shri
Ishwar Chaudhury, (4) Shri S. R.
Damani, (5) Shri Giridhar Goman-
g0, (6) Shri Nirmal Chandra Jain,
(7) Shri P. Kannan, Y8) Shri P. G.

Mavalankar, (9) Shri Md. Hayat
Ali, (10) Shri Amrit Nahata, (11)
Shri Phirangi Prasad, (12) Shri
Ratansinh Rajda, (13) Shri Bal-
want  Singh  Ramuwalia, (14)
Shri Jagannath Reo, (15) Shri
"Jalagam Kondala Rao, (16) Shri P.
M. Sayeed, (17) Shri Surath Baha-
dur Shah, (18) Shri Digvijaya
Narain Singh, (19) Shri P. Ven-
katasubbaiah, (20) Shri Yadvendra
Dutt.”

MR. SPEAKER: The question is:

“That this House do concur in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to establish a Press Council for
the purpose of preserving the free-
dom of the Press and of maintain-
ing and improving the standards of
newspapers and news agencies in
India, made in the motion adopted
by Rajya Sabha at its sitting held
on the Ist March, 1978 and commu-
nicated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of Lok Sabha
be nominated to serve op the said
Join{ Committee, namely: (1) Shri
Nanasahib Bonde, (2) Shri Somnath
Chatterjee, (3) Shri Ishwar Chau-
dhry, (4) Shri S. R. Damani, (5)
Shri Girdhar Gomango, (6) Shri
Nirmal Chandra Jain, (7) Shri P.
Kannan, (8) Shri P. G. Mavalankar,
(9) Shri Md. Hayat Ali, (10) Shri
Amrit Nahata, (11) Shri Phirangi
Prasad, (12) Shri Ratansinh Rajda,
(13) Shri Balwant Singh Ramu-
walia, (14) Shri Jagannath Rao,
(15) Shri Jalagam Kondala Rao,
(16) Shri P. M. Sayeed, (17) Shri
Surath Bahadur Shah, (18) Shri
Digvijaya Narain Singh, (19) Shri
P. Venkatasubbaiah, and (20) Shri
Yadvendra Dutt.”

The motion was adopted.
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR

(SHRI RAVINDRA VARMA): Re-
garding item No. 27, it was decided
that it would be taken up in the next
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[Shri Ravindra Varma]
session. So, we will now take up
JItem No. 28.

-16.40 hrs.

‘MOTION RE. GROWING STUDENT
UNREST IN UNIVERSITIES
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PROF. P. G. MAVALANKAR
{(Gandhinagar): Sir, what about
item No. 27? Why are you skipping
over it?

MR. SPEAKER: Ifem No. 28 is
listed to be taken up at 4 O'Clock.
“The House has agreed to postpone it
‘by half an hour,

PROF. P. G. MAVALANKAR:
"Even then the House would like to
"have some indication of the thinking
of the Government i the matter. I
am not interested only in a discussion
ag such. It can go over to the next
session.

MR. SPEAKER: When the matter
-was taken up and postponed, you
.must have been present,

PROF. P, G. MAVALANKAR. Let
“him tell the House that the main re-
-commendations of the Verghese Com-

mittee regarding aulonemy wil} be
implemented as speedily as possible.
_At least that assurance should be
given.

SHR] KANWAR LAL GUPTA: No,
there may be different of opinion on
the Verghese Committee’s report. It
.should be examined.

PROF. P. G. MAVALANEKAR:
Otherwise, bureaueracy is acting in its
own way. Let him give some in-
dication as to what Government are
going to do in the matter. If is a
very serioug matter.

SHRI P, RAJAGOPAL NAIDU
(Chittoor): Government has said so
many times that it is going to give
autonomy.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): Government stands
by its basic commitment to grant
autonomy to the broadcasting media,
but the shape and kind of its auto-
nomy would depeng on the debate in
the House. I was keen to have the
debate in this gession itself, but some-
how it has not been possible. So far
as the Government is concerned, Gov-
ernment stands by its commitment of
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